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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 311/2022

IN THE MATTER OF :-

DR. JEET SINGH YADAV ..« PETITIONER

Vs

GOVT. OF NCT OF DELHI ..« RESPONDENT

STATUS REPORT ON BEAHLF OF SUB DIVISIONAL
MAGISTRATE, PUNJABI BAGH, DISTRICT-WEST, REVENUE
DEPARTMENT, GOVT. OF NCT OF DELHI IN COMPLAINCE TO

THE DIRECTIONS OF THIS HON’BLE TRIBUNAL ORDER
DATED 21.10.2024.

MOST RESPECTFULLY SHOWETH:-

1. That this Hon’ble Tribunal had passed an order on

21.10.2024 wherein the Hon’ble Tribunal noted in para 1,
same is as under:-

“A chart has been produced on behalf of Delhi Development Authority
before us which shows that Khasra No. 142, 163, 373/1 and 190/1
are Johad as per Revenue record and the said land has been
transferred to Delhi Development Authority and in its possession.
However, with regard to khasra No. 178/ 1, no specific averment has
been made as to whether it is johad or not though on page 263 of paper
book, there is a copy of Khatoni which shows that khasra no. 178/1 is
also a ‘Gram Sabha Johad’. With regard to Khasra no. 17/27, it is said
that the said land has not been handed over to DDA and not acquired
by it, therefore, it is still with Revenue Authorities. It is said that in
respect of above Khasra no. 17/27, responsibility lies with Revenue
Authorities i.e. District Magistrate concerned.”

2. That this Hon’ble Tribunal had passed the directions in the
order dated 21.10.2024 that the Executive Engineer, (R&B

AV
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6) DDA and (DPD 1) DDA as also District Magistrate, West,
Delhi to remain present before this Tribunal on the next

date.

3. In reference to above it is submitted that as per Revenue
Record ownership of Khasra No. 142, 163, 373/1, 178/1
and 190/1, Village Mundka is recorded as Gram Sabha
Johar and the possession of the same has already been
handed over to DDA on 12.10.2020. Besides, the Village
Mundka has also been Urbanised vide Notification dated
16.05.2017.

4. It 1s further submitted that as per Revenue Record,
ownership of Khasra No.17/27 Village Mundka is recorded
as “Sarkar Daulat Madar” and the said Khasra number has
been acquired vide Award No.3/DC(W)/2005-06 and the
possession of the said khasra number has also been handed
over to DSIIDC on 12.04.2007. The Photocopy of Khatauni,
Kabza Karyawahi to handed over the possession to DSIIDC
dated 12.04.2007 and Award dated 27.01.2006 are annexed

as Annexure-A.

5. That the present status report submitted in compliance to

directions of this Hon’ble Tribunal order dated 21.10.2024.

(VIRENDRA SINGH TOMAR)
SUB DIVISIONAL MAGISTRATE
PUNJABI BAGH, DISTRICT-WEST
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AWARD NO. » 03} DC_47J71005 -200 {

_ kame of Village : Mundka

-

Nature of Acquisition Permanent =~

»

Purpose of Acquisition Rohini Residential Scheme under P.D.D,

INTRODUCTION

B These are thg proceedings for determination of the compensation under Section ‘11’ of the Land
Acquisition Act, 1894 in respect of land measuring 1703 Bigha 18 Biswa of village Mundka, Delhi. The land

is required by the Government for a Public purposes namely for ROHINI RESIDENTIAL SCHEME under
Planned Development of Delhi.

The land stands notified Under Section ‘4' of LA Act, 1894 vide notification No. F. 11(19)/2001/L&B/LA/ 2011
dated 21.03.2003. The Land & Building Department issued a declaration under Section ‘6 of the LA Act, 1894
vide notification No.F.10 (7)/2004/L&B/LA/28210 dated 19.3.2004.

In pursuance of the said nofification, notices under Section ‘9' and ‘10" of the LA Act, 1894 were

issued to the interested person. In response to the nefice issued, claim(s) were filed by the interested
persons which have been discussed under the heading CLAIMS.

MEASUREMENT

The area given in the declaration issued under Section 6 of LA Act, 1894, was 1699 Bigha 11 Biswa.
But the actual total area detaileld in that declaration comes to 1708 Bigha 10 Biswa. On verification of
records, the actual area for present acquisition came as 1703-18 as 4-02 land belongs to khasra no. 44//10
has already been acquired for DMRC vide award no. 02/99-2000 and the area in khasra no. 24//17 shown in
notification as 4-16 while as per field book, the actual area is 4-06. As such a total area of the land to be
acquired comes to 1703-18. The Khasra wise detail is as under: -

il Rect. No. Khasra No. Area (Bigha-Biswa)

1 24 0-00
. 25 1-10
, 2 ! 2111 1-14
| 2112 2-01
[ 2211 4-06
| 22/2 0-06
2311 2-06
2312 ’ 2-00
24 3-14

3 211 4-02 ’

' 20 2-12 !

12— 0-14 |
| v Y 3-05
[ 4 1T 3-06
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[ 1-12
8/1 2-06
812 2:06
o 3.06
o7 1-10
10 4-16
" 412
7 412
13 400

(SEEe |
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% yD REVENUE

‘he | 2nuc i i
The land revenuc is assessed and deducted from the Khasra rent roll of village from
the date of taking over the possession of the land.

SUMMARY OF AWARD

1 Market Value of the land measuring 1703 Bigha18 | Rs. 55,73,17,286/-
Biswa @ Rs. 15.70 Lac per Acre or @ Rs.
327083.33 Per Bigha

2 30% Solatium U/s 23(2) of LA Act over the Market | 16,71,95,186/-
Value
3 Additional amount @ 12% per annum on the | 19,12,89,615/-
Market Value 21.03.2003 to 27/01/2006 (1044

Days)
TOTAL Rs. 91,58,02,087/-

(Rupees Ninty One Crore Fifty Eight Lacs Two Thousand & Eighty Seven Only)

SECRETARY (JE\V/

(SANJEEV MITTAL)
LAND ACQUISITION COLLECTOR
WEST DISTRICT: DELHI

E) / DIViSIONAL COMMISSIONER
A’V\V\MKV\C&—CJ " S—IDQM
/\_(’(L___ML
27 ] V| 2006




